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Clauses 1 and 2 were added to the Bill.

The Title and the Enacting Formula
• were added to the BilL
Shri A. C. Gaha: I beg to move: 

‘That the Bill be passed.”

Shri Nambiar: Sir. I want to know 
whether the hon. Minister can give us 
an idea as to what is the amount that 
has been saved out of this for the 
last few years, or at least ,in one 
year?

Shri A% C. Guha: I have not got 
the figures.

Shri Nambiar: Not even for one
year?

Shri A. C. Guha: No, Sir.
Mr. Deputy-Speaker: The question

is:
“That the BiU be passed.” 

The motion was adopted.

BENARES HINDU UNIVERSITY 
(AMENDMENT) BILL.

(A m e n d m e n t  o f S e c t io n  17 )

Mr. Deputy-Speaker: We will now 
take up Private Members’ Business.

Shri Raghunath Singh (Banaras 
Distt.—Central): I beg to move for
leave to introduce a Bill further to 
amend the Benares Hindu University 
Act. 1915.

Mr. Deputy-Speaker: The question

“That leave be granted to intro
duce a Bill further to amend 
the Benares Hindu University Act, 
1915.”

Thp, motion was adopted.

Shri Raghnnath Singh: I introduce 
the Bill.

Mr. Deputy-Speaker: Shri S. V.
Ramaswamy is not here. Then, Shri- 
mati Maniben Patel.

SUPPRESSION OF IMMORAI* 
TRAFFIC AND BROTHELS 

BILL
Shrimati Maniben Patel (Kaira 

South): I beg to move;
“That the Bill to provide for 

and consolidate the law relating; 
to suppression of immoral traffic 
in women and brothels, be taken 
into consideration.”

^  ^ ^
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f ,  ihiT ^
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Mr. Deputy-Speaker: Motion moved;

“That the Bill to provide for and 
consolidate the law relating to sup
pression of immoral traflRc in 
women and brothels, be taken into 
consideration.”

Shr jnati Jayashri (Bombay—Subur
ban): Sir, I heartily support the Bill 
moved by Shrimati Maniben Patel. 
In July 1951,the then Home Minister, 
Shri C. Rajagopalachari, had brought 
a Resolution in the House:

“This House approves the ‘Con
vention for the suppression of the 
traffic in persons and of the ex
ploitation of the prostitution of 
others* signed at Lake Success on 
the 19th day of May, 1950, by the 
representative of the Government 
of India on behalf of India, and 
is of the opinion that the same 
Convention be ratified by the 
Government of India.”

This was brought in 1951. After that, 
for a long time, somehow or other, 
this Resolution was not passed in the 
House; but ultimately we leam from 
the Five Year Plan that the Govern
ment have ratified this Resolution. 
In the First Five Year Plan, on page 
622, para 31, it is written that India 
is a signatory to the international 
agreement for the suppression of 
traffic in persons and of prostitution, 
which was reached in 1950. India is 
one of the signatories among the 25

States which have signed the protocol: 
on the 4th May, 1949 at Lake Success, 
known as the ‘Suppression of white-, 
slave traffic*. Sir, I wish to read only 
the first one or two articles of thiŝ  
Convention which will give us some 
idea of the scope of this Convention., 
Article ( 1 ) says:

“The parties to the present Con
vention agree to punish any per
son who, to gratify the passions: 
of another:

( 1 ) Procures, entices or leads: 
away, for purposes of prostitu
tion, another person, even with, 
the consent of that person;

(2) Exploits the prostitution o f  
another person, even with the con
sent of that person.”
Article 2 says:

“The Parties to the present Con
vention further agree to punish 
any person who:

1 . Keeps or manages, or know
ingly finances or takes part in the 
financing of a brothel;

2. Knowingly lets or rents a 
building or other place or any 
part thereof for the purpose of 
the prostitution of others.”

There are many articles. In article 
27, it is said:

“Each party to the present Con
vention undertakes to adopt, in 
accordance with its Constitutions  ̂
the legislative or other measures 
necessary to ensure the applica
tion of the Convention.”

On the basis of this, some of the 
Members of the Parliament, especially 
the women Members, thought that as 
the Government were thinking of 
taking action, if we brought this Bill, 
perhaps, we might strengthen the 
hands of the Government. That was 
the idea. Some of us had approached  ̂
the Deputy Minister also. He gave us^is 
to understand that Government ar§ent 
taking action in this matter. Perhajdows 
the Government might have circ\ilatives 
ed the matter to the various S f them.
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[Shrimati Jayashri] 
for their opinion. I am informed 
that they are waiting for the opinion 
•of the States. Meanwhile, if we bring 
^his legislation, we hope the House 
-will accept it because it is very neces- 
:sary. A few States have already 
got this law, the Suppression of 
Immoral Traffic Act. But, as this 
-evil is spread out tlu:oughout the 
country and inter-state gangs are 
i?7orking for kidnapping women, I 
-think it is necessary that there should 
be a Central legislation which could 
apply to all the States.

Besides this, in the rei>ort on moral 
and social hygiene,—some of the 
legal diflBculties which come in the 
way of the various State €rpvernments 
have been shown. In one of the re
ports, it is said that a draft model Act 
was prepared and sent to the Gov
ernment for examination and action. 
It is said:

“In this model Act, an effort 
was made to remove the defects 
of the existing law. But, it is 
regrettable that in spite of many 
reminders, the Government have 
taken no action. We are hoping 
that during this parliamentary 
session, the draft will be placed 
before the House of Parliament 
for discussion. In this connection , 
I would also like to mention that 
of late, the Delhi Branch of the 
Association for moral and social 
hygiene, in the course of its rescue 
operations has come up against a 
serious difficulty. It finds that 
often the mimicipal law militates 
against the State law....... ”

because the municipal law allows their 
segregation and also allows brothels 
to be continued.

The role of the brothel in inter
national traffic was considered by the 
League of Nations in 1938, and in 
their report they have said:

“While it is realised that, in 
the bteneral, the existence of licensed 

'othels is a matter of internal 
ial conditions which does not

come within the competence of 
the enquiry, at the same time, it 
is the Commission’s duty to con
sider the bearing of this system 
on international traffic in the 
East. The observation of the 
Commission has shown that the 
exfetence of licensed or recognis
ed brothels in an eastern country 
is a determining factor in making 
that country a place of destination 
for international traffic, and that 
immediately recognition is with
drawn from brothels, the amount 
of incoming traffic shows a mark
ed decrease.”

11 A.M.

This shows that a principal factor in 
the promotion of international traffic 
in women in the East is a chain of 
brothels which are at the disposal of 
the traffickers, particularly, a brothel 
in the place of destination of the 
victim. The most effective remedy 
that they have suggested in the aboli
tion of licensed or recognised brothels. 
In the Bill that is submitted before 
the House, it is mentioned that the 
recognition and licensing of brothels 
should be discontinued.

There was a meeting of women in 
Delhi in 1952, in which they said 
that the Government of India will 
have to pass the necessary ligislation 
to suppress immoral traffic, and that 
the gaps revealed in the State laws 
and the activities of inter-state gangs 
stress the importance of tackling the 
evil on an All-India basis, and that 
as the existing laws may suffer from 
being enforced desultorily, the Cen
tral legislation would guarantee strict 
enforcement. As I said, in the report 
on moral and social hygiene, they have 
also mentioned this difficulty. On 
that groimd, they circulated a ques
tionnaire to various States. In the 
questionnaire, they have asked these 
questions:

(1) Are there any segregated or 
reserved areas in your State/City?
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(2) Are these areas legally per
mitted?

(3) Are these brothels and the 
j)rostitutes residing there under 
police regulation?

(4) Do the prostitutes residii^ 
in the brothels undergo medical 
examination or other routine 
check-up?

Some of the States have replied to 
this iliiestionnaire and summary of 
the reports invites attention to:

The lextentirf discrepancies 
in the State Acts on suppression 
o f immoral traffic.

(2) The extent of contradiction 
between State law and Municipal 
bye-laws.

(3) Legal difficulties in the 
effective application of these 
enactments.

(4) Loopholes in the existing 
laws.”

On the basis of this questionnaire and 
the findings, I would request the Gov
ernment to take action and make 
efforts to find out from the various 
States the way in which this Act is 
ivorking and the difl&culties that come 
l̂p in the way of enforcement

While supporting this Bill, I would 
also request the Government to find 
out a macltinery for rehabilitating the 
-women already rescued. We have 
not got sufficient homes in the coun
try. In this, the State also must help 
the private organisations which are 
already doing work for rescuing the 
girls. In Bombay, I am told that there 
are quite a good number of rescue 
homes, though the nimiber of brothels 
in Bombay is, I am told, about 6000. 
If we rescue the girls, we require 
homes to give shelter to them. At 
present, some of the homes—widows’ 
homes or children’s homes—are, on 
the contrary, helping this traffic. They 
are bogus homes and for that also 
some of the Members have brought 
another Bill for licensing and regis
tering these homes  ̂because it is neces
sary that whenever these hom^ are 
started, there should be proper con

trol on them. For that also, I would 
request the Government to see that 
some ligislation is immediately intro
duced, so that such bogus homes do 
not do this trafficking in women and 
children.

I feel that only the combind force 
of three agencies can effectively 
check this evil. They are: (1) ade
quate Laws,. (2) proper Government 
agencies to enforce the laws, and, (3) 
enlightened public opinion wibich is 
alive to its responsibilities and gives 
full support to this enforcement.

For the present state of affairs, I 
think the main thing to blame is the 
status given to women by our society. 
Society looks down on women. The 
status of women should be improved 
in order to root out this evil. So 
long as there are evil customs like 
child marriage, dowry ^ d  one-sided 
laws, it is difficult to root out this 
evil, because hunger is the chief root 
of prostitution, and women, when 
they are thrown out on the streets, 
have no other way but to resort to 
this evil trade. So the first thing for 
society to do is— Î would appeal to 
my brothers here also—to see to it 
that the status of women is improved. 
There are legislations before this 
House for improving the condition of 
women in our country, and I would 
appeal to my brothers here that we 
should all help in passing these legis
lations without any delay, because, 
unless women get their proper status 
in society, it will be very difficult for 
the Government also to work, depend
ing only on this Act. The chief thing 
is to improve the condition of women 
in society. So, together with the law, 
we have to see that women’s condi
tion in society is also improved.

Lastly, I would say among the other 
causes for this evil is the breaking 
up of the joint family system. All 
these years we know that in the joint 
family widows and unmarried girls 
were taken care of, while at present 
the women who have become widows 
are dependent on their other relatives 
who do not take proper care of them.
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[Shrimati Jayashri] 
and they fall into the hands of evil
doers. Also, there was the caste 
system which used to help in creat
ing public opinion. The other factor 
is the growth of large cities. In a 
place like Bombay we have got a 
large population which comes from 
the villages. They leave their family 
behind, and then they are enticed and 
they take to this sort of prostitution. 
Also some of the women who work 
in all these big factories are forced 
to lead this life. All these things 
are the causes of prostitution.

Then there is also another factor. 
Sometimes when the women from the 
villages reach the big railway stations, 
they do not know the right place to 
go to. Procurers take advantage of 
these poor women and they fall into 
bad hands. So, we should see that on 
all these railways, women guides are 
kept, and they should guide the wo
men. Big melas and religious fares 
are also places where guides should be 
kept and they should look after the 
women.

If the Government look into all 
these causes and take proper action, 
I hope we will be able to remove this 
evil. I read in one of the books that 
in Russia also this evil prevailed as 
it is at present in India, but the 
Russian Gtovemment took all this 
action and they have been successful 
in removing this prostitution.

I wholeheartedly support this Bill.

Mr. Deputy-Speaker. I forgot to re
fer to the amendments for circulat
ing the Bill for eliciting public opinion, 
one by Mr. Vallathariis and another 
by Mr. D. C. Sharma. They did not 
rise in their seats. Therefore, I have 
to call upon them. I believe they are 
not moving.

Shri D. C. Sharma
We are moving.

(Hoshiarpur):

Mr. Deputy-Speaker: Then, let
them move their amendments.

Shri Vallatharas (Pudukkottai): li.
beg to move:

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 31st August, 1954.”

Shri D. C. Sharma: I beg to moveit
“That the Bill be circulated for 

the purpose o f eliciting opinion 
thereon by the 29th August, 1954.”

Mr. Dc^ly^Speakar: Let me hear- 
immediately what the Govemment- 
has to say before I allow further dis
cussion. What is the attitude of the* 
Government?

Shrimati Benu Chakravartty (Basir- 
hat): You are not closing the debate^ 
are you?

Mr. Deputy-Speaker: Absolutely*
not.

The Deputy Minister Of Home Affairs: 
(Shri Datar): I am happy to inform 
this House that the Government of In
dia are in sympathy with the principles 
of this Bill. They are aware that the 
evil which is sought to be eradicated 
»by the passage of this Bill is of a
very vast nature. We have seen in 
Delhi, as in other places also, that a 
large number of girls of • immature 
age are brought here cr seduced here 
from the roundabout districts, espe
cially from the hilly districts, and then  ̂
they are compelled to lead a life of 
shame. The House is also aware that 
some months ago the Government of 
india, with the full co-operation cf the 
Delhi State, had a large raid over these 
houses of ill fame and a number of 
girls have been rescued and a large 
number of them have now been kept 
in what is known as the poor home, and 
all arrangements are being made to 

look after especially the moral rehabi
litation of these girls. The Government 
of India are going to do whatever is 
possible for rescuing other girls also 
with a view to see that this inhuman. 
crime is brought under ccmtrol, if notv 
completely eradicated.
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So far as the present Bill is concem-
- ed, Government have been taken a 
number of steps in this direction. Last

; year, we received from the Association 
for Moral and Social Hygiene in India 
a copy of a model Bill for the consi-

• deration of the Gk>vemment. A num- 
her of very good principles had been 
laid down there. Therefore, immedi
ately after we received this represent
ation from this association, we consi-

«dered that in as much as this subject 
was mostly a State subject, it would 
be better to have a uniform law on 

'the subject, but that could be done only 
after consulting all the State Govem- 
ments.

Thereafter, a number of lady 
Members had ccme to me and placed 
their representations so far as this 
particular point was concerned. 
Immediately, Government took action 

. and addressed the State Governments 
on a number of points as to whether 
the existing law was sufficient, whether 
the State Governments would like to

- have a comprehensive all India legis
lation. They were also told that the 
Government of India had been a party 
tc an International Convention for the

‘ Suppression of TraflSc in persons and of 
the exploitation cf prostitution of

• others. Government have already 
: signed a convention and subsequently,

in ii>52, that convention was also rati
fied .by the Government of India. So, 
under article 253, it is open to the 

‘ Government of India to make laws 
with a view to implement the agreement 

‘ or convention to which the Government
• Of India is a party. After we sub

mitted a detailed letter along with the
• copies of the draft Bill to the State 

Governments, we have received replies 
irom some and we have yet to receive

: replies from a number of States like 
West Bengal, Orissa, Assam, Madhya 
Bharat, Madras and the Punjab. We 
have not received their reactions to 
these proposals and, therefore, Gov-

• emment have to wait.
But, all the same. Government have 

tcome to a tentative decision. In view 
Of the large Volume of supoort that . 

Tthe Government have from the other 
estates it is expected that these States

will also faU in line and allow the 
Central Government to have central 
legislation on the point dealing with 
the various subjects that have to be 
conslidered for a proper application 
Of the law.

We have got here a Bill on this which 
is moved for consideration. We have 
also other BilL That also is going to 
be moved for consideration in the 
other House. So far as these two Bills 
are concerned, they are Bills by private 
Members and therefore certain objec
tions have to be taken into account.

Pandit TEiaknr Das Bhargaya: What 
is the other Bill?

Shri Datar: The Bill in the other 
House. It is a Bill on the same sub
ject, moved by Shrimati Sita Parma- 
nand and it is identical with this Bill. 
It is also fixed for today. So far as 
these private Members' Bills are 
ccncemed, there are certain difficul
ties which have to be taken into 
account.

In the first place, Parliament can 
legislate only under article 253 with 
a view to implement the international 
convention. But, both these Bills 
contain certain provisions which go 
beyond the terms Of the intematicnal 
convention. They are necessary, but, 
still, they cannot be said to be those 
to which article 253 would apply.

There are also certain financial 
commitments so far as the provisions 
of these two Bills are ccncemed. It 
is stated in the course of the Bill here 
as well as there that a Rescue Home 
should be established, that certain 
action .should be considered as penal 
and they also state that tribunals 
should be set up to try these and 
other offences. For all these provi
sions, the President’s recommendation 
under article 117 (3) is absolutely
essential, because there are financial 
commitments. It reads like this:

*‘A Bill which, if enacted and 
brought into operation, would 
involve expenditure from the 
Consolidated Fund Of India shall 
not be passed by either House of 
Parliament unless the President has
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[Shri Datar]
recommended to that House the
consideration of the Bill.”
Now, the Bill before the House is 

such that in this respect the hon. 
Mover has not asked for the recom
mendation Of the President. Unless a 
recommendaion is received, it wiU 
not be open to this House to move for 
the passage or the enactment of such 

a measure.
So far as the implementation of the 

international convention is concerned 
that is a point which can only be 
taken up by the Government, and as 
I have stated to this House, Govern
ment are fully aware of the enormity 
of the evil and of the need for having 
central legislation so far as this great 
cffence against humanity is concerned. 
I would, therefore, assure this House 
that as soon as the opinions that have 
not so far been received are received, 
we would consider all those opinions 
and the Bills before the two Houses 
and, after considering all the matters, 
Government would place before this 
House a comprehensive Bill dealing 
with all the aspects of the case.

Shri B. S. Murthy (Eluru): How
long will it take?

Shri Datar: I cannot exactly say
when the opinions will be received. 
But, Government have been acting 
extremely diligently so far as this is 
concerned. We have naturally to de
pend upon the replies of the States 
and the House would see that there 
are some very important States that 
have not yet replied. Therefore, we 
shall place before the House a com
prehensive Bill which will deal with 
all the points which the hon. Mover 
has in view. With this assurance.. . ,

Shrimati Kamlendn Mati Shah 
(Garhwal Distt.— Ŵest cum Tehri 
Garhwal Distt. cum Bijnor Distt.— 
North): May I ask if we cannot do
for other States, cannot we pass an 
Act for Part C States?

Shri Datar: It is open to Parliament 
to pass a law for Part C States. There 
are legislatures in those States and, 
even though not in regard to legality.

it would be proper to consult those* 
States also. Therefore, it is oiu: desire 
to have a, Bill not only for Pari 
States but, if all the States agree, for 
the whole of India inducting all the 
States. That would mean a uniform 
law and it would be useful for all 
the States. With this assurance, i: 
would request the hon. Mover tO’ 
withdraw the Bill.

Shrimati Rena Chakravartty: Sir,
you have given the hon. Minister an 
opportunity to clear certain doubts. 
He has said that there are many things 
contained in the Bill which go beyond 
article 253. Can he give specific ins
tances of those things which go beyond 
the article. We have not got the 
treaty which has been ratified, so that 
we may see how the provisions go 
beyond the article mentioned by him.

The Minister of Home Affairs and 
States (Dr. Katju): A question was
asked as to when the Grovernment 
propose to bring in the new Bill. I 
shall endeavour, to the best of my 
ability, to introduce the new Bill 
some time next Session. This ses
sion is practically over and the next 
session will be in July or August. We 
will bring in a comprehensive Bill 
covering the whole subject for the 
whole of India. I think this would 
meet the wishes of everybody. Whe
ther there is a convention or no con
vention, I shall see to it that we deal 
with this mischief according to our 
traditions, and this mischief is ctirbed. 
Whether we go beyond the inter
national convention or limit ourselves 
to the international convention is a 
matter of little importance.

Shri Datar: I would answer the
question. The hon. Member wanted 
to know.------

Pandit Thaknr Das Bhargava (Gur- 
gaon): Before he answers that ques
tion I win put another question. The 
hon. lady Member has put on ques
tion about convention. I want to ] ^ w  
what is the legal obstacle to bring a 
Bill here in Parliament; so far as the 
States and the Central Government 
are copjtremed, this is a concurrent-



subject. There is no question of the 
States concurring. Only in so far as 
you have to set up vigilance com
mittees, Homes, Resthouses and shel
ters they have to incur expenditure.
But, so far as the main subject is 
concerned, I want to know from the 
hon. Minister what is the legal obstacle 
in our bringing a Bill here.
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Shri Datar: So f ^  as the last ques
tion is concerned, we are advised that 
inasmuch as the present Bill is of a 
penal nature, making reference to 
imprisonment and detention in jaHs 
etc.. therefore it comes under item 4 
of List II of schedule seven, which is 
naturally a State subject. We are 
advised that it would be better to act 
with the concurrence of the States.

Pandit Thakar Das Bhargava: I am
interested to know whose advice it is 
because in the Concurrent List all 
criminal matters come under the pur
view of both. There have been cases 
in which you have been making laws 
providing for imprisonment also.

Shri Datar: Anyway that is not
very difficult The Government of 
India have their legal advisers in the 
Law Ministry.

So far as the other question is con
cerned, the hon. lady Member wanted 
to know which were the matters that 
went beyond the purview of the inter
national agreement or convention. In 
the Bill here and in the other House, 
there are certain provisions which go 
beyond the purview of the inter
national convention. I shall point them 
out. We are advised that the Bill 
contains some provisions, for example, 
a provision for pimishment of adults 
living on the earnings of prostitution, 
and possibly also a provision for 
rescue of girls from brothels, etc., 
which are not strictly within the 
terms of the Convention. Anyway, I 
am not raising any constitution^d 
objection at all, because the question 
is very important from the point of 
view of the interest of the nation. We 
are anxious to bring a bill and we 
are not going to depend upon legal 
subtelties or legal difficulties. With

a view to enable the Grovemment of 
India to bring a comprehensive mea
sure on the subject, I would request 
the hon. Mover to withdraw the Bill.

Mr. Deputy-Speaker: Let me ascer
tain the views of the hon. Member 
who moved the BilL If she is willing 
to withdraw, there is no point in. 
pursuing the matter.

^  ^  ^  fsTTfr ^  t; I
r̂rn ^  ^

Mr. Deputy-Speaker: The hon. Mem
ber need not withdraw if she has any 
doubts. It may stand adjoiimed to 
some other day. The only procedure 
is that, if it stands adjourned, the 
hon. Member may give notice at the 
next earliest opportunity if by then 
nothing is done in the matter, and it 
shall again come up. Now if the 
motion for adjournment is made, I 
shall put it to the House.

Shrimati Benu Chakravartty: What 
is the next possible date on which it 
may be taken up again?

Mr. Depaty-Speaker: Any day.
Shrimati Rena Chakravartty: Can̂

we apply for it to be taken on a 
particular day that we like?

Pandit Thakur Das Bhargava: May
I suggest a course? There is no harm 
if this Bill is adjourned provided it 
is given precedence on some other 
day. Let the Government give an 
undertaking that they will agree ta 
the Bill coming up again, if they do 
not bring in their measure in the 
next session, as soon as possible on 
some official day so that it may not 
compete for the ballot.

Dr. Katju: Why should there be all 
this distrust? I have given a definite 
assurance that this matter will be 
dealt with and I shall see to it tKat 
all the preliminaries are completed 
during the next two or three months,.
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and we shall bring in a Bill in the 
next session, as soon as it begins.

Sliri B. S. Murthy: What is the harm 
-in keeping it alive?

Mr. Depaty-Speaken There is no 
?harm.

Shri B. S. Murthy: We want an
^assurance from Government that in 
-case Government is not able to bring 
their Bill, this Bill may be given pre
ference.

Mr. Deputy-Speaker: It is not in
:the hands of Government to give it 
preference. I do not want hon. Mem
bers to surrender their rights to any 
isection of the House, even if it be 
‘Government. The priority or other
wise is not in the hands of the Home 
Minister. The procedure in such cases 
is this. Whatever Bill is part-heard, 
it will be taken up on the next non- 

►official day. If such Bills are adjourned 
to some other day, they will have to 
come for ballot for purposes of consi
deration of priority. If priority is 
jgiven to another Bills, they will be 
taken up first, and amongst the rest, 
— if there are other similar part- 
heard Bills—there may be a ballot. 
If notice is given for the purpose of 
bringing it up again, it will come in 
the usual course after a Bill, which is 
part-heard in the previous day, is 
-&iished.

Shrimati Benu Chakravartty: Al
ready in this House there is another 
.part-heard Bill.

Mr. Deputy-Speaker: There are
«ome, perhaps three or four.

Shrimati Benu Chakravartty: That
•means, we will have to ballot these 
three or four part-heard Bills and it 
will come in the order of priority, 
and all these will come up before the 

‘ Others are going to be introduced.
Mr. Deputy-Speaker: All that I can 

say is that motions for consideration 
arfe ballotted now. I am trying to 
find out whether, if it is adjourn- 
•ed, along-with some other Bills, they

should go along in a ballot with the 
other motions for consideration, or 
whether they may be given any 
precedence. This point we will con
sider later. Here is a rule which 
says:

“When the debate on a private 
Member’s Bill or resolution is ad
journed sine diê  the member-in- 
charge of the fiill or the mover of 
the resolution, as the case may 
be, may, if he wishes to proceed 
with such Bill or resolution on a 
subsequent day allotted for 
private members* business, give 
notice for resumption of the ad
journed debate and on receipt of 
such notice the relative prece
dence of such Bill or resolution 
shall be determined by ballot.”

Shri K. K. Basu (Diamond Har
bour): There is a provision by which 
we can suspend this rule by passing 
a resolution to that effect here, name
ly, that this Bill should come up 
again on the first or second or the 
third non-official day. If the other 
Bills are also ballotted with this, we 
do not know where we stand.

Mr. Deputy-Speaker: We are pro
ceeding as if the whole world is hang
ing on this single Bill, and to suspend 
a rule for this purpose is too much. 
It is open to the House to accept it or 
not accept it, but let their be a for
mal motion for adjournment.

Shri S. S. More (Sholapur): Can we 
not, by a resolution of the House, see 
that this particular Bill be adjourned 
to a particular day we like, say, the 
first non-oflficial day in the next ses
sion?

Mr. Deputy-Speaker: There are no 
rules to that effect (Interruptions). It 
c£in only be adjoured sine die, and 
if a motion for adjournment is made, 
I shall put it to vote.

Shrimati Kamlendu Mali Shah: Why
is it that a Bill sponsored by a woman 
is to be withdrawn every time in the 
House?
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lb .  DtepE^»SH6her: The rules of
procedure do not make any distinction 
between man and woman in the 
House. What is the wish of the hon. 
Mover about her Bill?

Shri D. C. Sharma: May I submit 
that the Minister should take part in 
the discussion after the Members have 
taken part in it? What was the neces
sity for the Deputy-Speaker interven
ing in the discussion when the 
Bill has not been discussed at 
all by the Members? This looks 
like putting down the discussiwi on a 
very vital matter.

(fsrar airsm*!?— 
q;^ ^ ^
r?T 1 ; *rfr5TT ^  ?rr?5 ^  iW
afrar 3if? q? ^  ^atr, ^

?Tff q? f T ^  ^  SJT, ^
^  ^  ^  ihTJtT ^
^  fsra- IW r

*1 ^  ^  I ^

^ 9)1 s."̂ '̂ iK ui

5!^ JTR ^
^  q^r f  ^  Srt,
TO ^  q̂ r ^ 7^ ^  *pft

^  jniTff ^  5RT gWHdi?) I
y fa r iW  uTtg- ^  TO 

t r f n r f W  4 anvR q? ^  ^
anq^ ?TT*r̂  ^>yf, rH V r  f w r
f q w y  fq; 55501' ^  a m w
3R- #TT if?i5
fq?r i i r  j f  an>ini 1

^  ^  ?q; TO q? fq^qw
5T1̂  q r r ^  g r iW  atft p r  ?«ra-
^  ^  JTPT ? q ^  «q jft  art? !T^ 9nsft

I a r m ^ T  w t » m  qrrTT 
arî  TO q? Pqw^r q r r n

^rfW I '
Mr. Deputy-Speaker: Any hon.

Member can make a motion for ad* 
112 P.S.D.

jaucp(n«nt of this and I will put it to 
the vote of the House.

9W*1J IW : * f  F̂5IT t . ^
t«Rr <n f q ^  w f*r a  fqr*ir ^  

ajRqwPT qd r?nf ^  fq;
^  ajh »rar f  1

Mr. Deputy-Speaker: Order, order. 
Hon. Members may kindly resume 
their seats. Hon. Members do not 
seem to know what is passing on in 
this House. An hon. Member has made 
a motion. Let some body suggest an 
amendment; I cannot move it my* 
sell.

Dr. Katju: I beg to move:

“That the debate on the Bill be 
adjourned to some non-oflficial day 
during the next session.”

Mr. Depaty-Speaker: The question
is:

“That the debate on the Bill be
adjourned to some non-official day
during the next session”.

Thie motion xvas adopted.
Mr. Depaty-Speaker: The House

will now proceed with the next busi
ness. (Interruptions). It will get in
to the ballot; notice must be given; 
even if it is non-officipJ day, notice 
must be given.

An Hon. Member: Any non-official 
day—the first or the second day.

Shrimati Kamlendu Mati Shah
rose.—

Mr. Deputy-Speaker: Order, order.
I am calling on Mr. Jhulan Sinha to 
speak.

An fioa. Member: He is not in his 
seat.

Mr. Depaty-Speaker: Then, Mr.
Dabhi. (Interruptions),

This will stand adjourned and notice^ 
wiU be given and then this wiU be 
take up.

An Hon. Member: If that is so, we 
do not know whether it will come up. r

• ‘ ’
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Mr. Deputy-Speaker: What is this?
I must be allowed to go on with* the 
proceedings of this House. One section 
is seemingly taking charge of the 
entire House and there is no end to 
this. (Interruptions). Order, order. 
All that has happened is this. Under 
rule No. 30 a Bill can be adjourned 
to the next day in the same session 
or to some other day; that is the 
earlier sub-clause ( 1 ).

Hon. Members in the front benches 
cannot go on interrupting the proceed
ings like this; let there be no talk 
while I am standing and addressing 
the House. Sub-clause (1) says that if 
a Bill is adjourned to the next non
official day in the next session or the 
same session, even then it has to be 
ballotted and along with it the second 
sub-clause says that if a discussion 
on a Bill is adjourned sine die with
out its being fully discussed, the 
resumption has to be by ballot. All 
that we have done by way of amend
ment is that this stands adjourned 
to some day in the next session. The 
hon. Mover of the Bill can give notice 
even on the first day to be sure that her 
Bill will be included in the first ballot 
for the next session. If in the mean
while Government does not come 
forward with its own Bill then it is 
open for the Hon. Member not to 
withdraw and she may push the Bill 
through. That is all that can be 
done. (Interruptions) Why cannot 
the hon. Members look into the rules?

Shri K. K. Basu: We object to the 
way in which the proceedings are 
hustled through..........

Mr. Deputy-Speaker: Order, order.
Hon. Member’s statement is absolutely 
improper. I have never hustled. I 
have spent twenty minutes and I can
not stand .such talk on the propriety 
Of the proceedings conducted by the 
Chair. It is not the first time; I have 
been noticing it again and again; this 
has been going on for nearly 20 to 25 
minutes.' I allowed them to suggest 
amendments. There is not only one 
opinion and a few people here cannot 
control the House, much less control 
me, here. (Interruptions).

Order, order. I will have to ask him 
to withdraw.

Shri K. K. Basu: I will rather do it.
Mr. Deputy-Speaker: He will with

draw from the House for the rest of 
the day.

Shri K. K. Basu: We have had
enough Of this.

irahr rRPr ^

fa d iM) # 1  ^  ^  ^

aTRT I ^  ^  fjta

^  f  I ^  ^
^  ^  ^  ^  f i w  ^  ^
^ hmro f  I ^ ^
4  ^  ri

 ̂ ^  f  arf?

3(t ^
fnartr ^  ^  ^  
atHi ^  ^  ikr

T̂rJT ^  I 
Ssirdar A. S. Saigal (Bilaspur): I

support it. ^
Mr. Deputy-Speaker: i will go on

with the next business. I will consider. 
I have not heard the statements while 
they were proceeding. I will see what 
all statements they have made.

Shrimati Sucheta Kripalani (New
Delhi): May I make a submissio-n?
I have nothing to do with the incident 
that has happened. But Shri Algu 
Rai Shastri said just now

^  arr f  i ”
I would like to understand what he 
means by that. Every Member has 
a right to be here, he comes by the 
votes he got and is a lawful member.

“  ^ 3TT t' ”
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means by chance. They have not 
come by chance. They have a right
to be here.

An Hon. Meml)er: They have come 
by chance. (Interruption) .

Shri B. S. Murthy: We protest 
against that Withdraw that. (Inter^ 
ruption) .

Mr. Deputj-Speaker: Shall I ad
journ the whole House?

Some UoBL Members: Yes.

Mr, Depaty-Speaker: No, no. Hon.
Members will maintain order in the 
House. Let there be no exchange of 
hot words. I do not think he said 
anything that was unparliamentary, 
though it was unnecessary. One hon. 
Member need not say that another 
came by chance. He comes through 
the same door as the other hon. 
Member.

snrpft : ar»n airr anft ^  
airpft ^  I
^  ^  ^«rT <1  ̂ f  I

mfsnniiWi aTfi? ^  atft
^ ri ^  S!T^

arf? ^  <1 1 ^  «iTf 'T? ^
if' 3RR ihrr #  arf̂  3̂̂ ^̂  s'iVr

^  I 3fTp ^ 5thtT

^ 7 ^  f  g riW  I
f?RT ^  ^  ^  f  I

3TH3 ^  anr  ̂ ^

^  ^  3m31" I
Mr. Deputy-Speaker: Very well. Mr. 

Dabhi.
Shri Thanu PUlai (Tirunelveli): 

Are we to sit here and not know any
thing? I would like to know what 
happened here.

Mr. Deputy-Speaker: Mr. Dabhi.

Shri Dabhi (Kaira North): A  Bill 
dealing with the same subject was

discussed on the floor of the House 
during the last session and the Gov
ernment stated that they would them
selves bring forward a Bill. In the 
circumstances I do not want to move 
my motion.

Mr. Depnty-Speaker: Very welL
Shri Pataskar. I find the hon. Mem
ber is absent.

PUNISHMENT FOR ADULTERA
TION OF FOOD STUFFS BILL

Shri Jhunjhimwala (Bhagalpur Cen
tral): I beg to move:

“That the Bill to provide for 
punishment of those foimd guilty 
of adulteration of food stuffs, be 
taken into consideration.”

qm T̂̂ rr 
^ anmy ^7^ ^  rihrf ^  

ariSiR) arfSâ  ?T3rr 4  ^  i fisr 
^ <!)<'] ^  aitnni'i): ^ i

V

«ft i^n^reiRn; 5rt ^

aiFI^ 1TT5j;»T 5IT^ I
Mr. Deputy-Speaker: Shall i give

five minutes to hon. Members to ex
haust all that they have to talk?

Shri Syed Ahmed (Hoshangabavi): 
We ought to know what we are dis
cussing.

Mr. Deputy-Speaker: Why should he 
not wait in patience? He is talking 
in Hindi.

^  ^  ^  Tfr
^  ^  atnr ^

\d M9>) ^ T'd'iJ <151

qnr ^  ^
< 3 ^  a r i^  ar^Ri r̂str ^  ^  i qrs^




